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MADHYA PRADESH ACT
No. 20 orF 2020

THE MADHYA PRADESH NAGARPALIK VIDHI (TRITIYA SANSHODHAN
ADHINIYAM, 2020.

[Receivéd the assent of the Governor on the 25th September, 2020; assent first published in the "Madhya Pradesh
. Gazette (Extra-ordinary)", dated the 26" September, 2020.]

An Act further to amend the Madhya Pradesh Municipal Corporation Act, 1956 and the
Madhya Pradesh Municipalities Act, 1961.

Be it enacted by the Madhya Pradesh Legislature in the seventy first year of the Republic
of India as follows :—

1.This Act may be called the Madhya Pradesh Nagarpalik Vidhi (Tritiya Sanshodhan)
Adhiniyam, 2020.

PART—I

AMENDMENT TO THE MADHYA PRADESH MUNICIPAL CORPORATION ACT,
1956 (No. 23 oF 1956)

2.In the Madhya Pradesh Municipal Corporation Act, 1956 (No. 23 of 1956), in Section
133-A, in sub-section (1), for the words "three per centum", the words "not more than three per
centum as specified by the State Government” shall be substituted,;

PART—II

AMENDMENT TO THE MADHYA PRADESH MUNICIPALITIES ACT, 1961

(No. 37 orFl961)

3. In the Madhya Pradesh Municipalities Act, 1961 (No. 37 of 1961), in Section 161, in
the opening paragraph of sub-section (1), for the words "three per centum”, the words "not more
than three per centum, as specified by the State Government” shall be substituted.

4. (1) The Madhya Pradesh Nagarpalik Vidhi (Sanshodhan) Adhyadesh, 2020 (No. 10 of
2020) is hereby repealed.

(2) Notwithstanding the repeal of the said Ordinance, anything done or any action taken
under the said Ordinance shall be deemed to have been done or taken under the corresponding
provision of this Act.
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